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^ CENTRAL AOraNISmrm TRIBUNAL [
PRINCIPf^L BENCH

P Q Mn,l1fi7/l9aS.

N^U Delhi this the nth day of Sept="b". 1996-^ -

,BLE SHRI 3USTICE CHETTUR SANKARAN NAIR, CHAIRtTIN.  HON

HON'BLE SHRI R. K. AH003A, MBER (A)

Shri A. Gabur S/0 Nabindra Gabur,
R/0 79-0-3, Railway Golony,?:;9hlaoabBS, Nau Dalhl-«
MorUrina as Senior Goods
Clerrfo the Public Grievances ' , .
Cell, Delhi RailwayStation under Senior Station Applicant
fianager, f^ew Delhi.
/  _ ci_ • n k Bali Advocate )
( By Shri J* °aAi,

-Uersus-

1  Union of India through
General fhnager,
Northern Railway,
Baroda House,
New DeIhi.

2  Divisional Railuay fhnaeer,
Delhi Division,
Northern Railway,
State Entry Road, Respondents
New Delhi.

( By Shri B. S. Gain, Advocate )

lul T??bu'r;"cn ̂ ra'sLf day'TenvlJe"^h^'"
following J
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CHETTUR SANKARAN NAl R (3), CHAIRMAN —
Applicant challenges Annexures A-l and A-2 orders

is,pcsin^ the penalty •of recovery -of certain amounts from
bis salary. AppU-nt has approached this Tribunal
as if it uare a first-level authority challenging the
impugned orders, he cannot do so and he is relegated
to the statutory rremedy available to him under
22 of the Railuay Servants (Discipline and Appeal)
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Rules, 1 968, If the appeal is out of\r/nie, applicant
make seek condonation of delay and such other interim

orders as he nay be advised to. Tq enable him to do

so, the impugned orders uiH be held in abeyance for

six weeks from today,

2. Application is disposed of as aforesaid. No costs

Dated, 11th September, 1996.

Sa

Chairman
*  ' Chettur^Sankaran Nair, 3. )


